ml T.A. No. 61/113/2020

CENTRAL ADMINISTRATIVE TRIBUNAL
JAMMU BENCH, JAMMU

Hearing through video conferencing

T.A. No. 61/113/2020

This the dated 16™ day, Wednesday of December, 2020

HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J)
HON’BLE MR. ANAND MATHUR, MEMBER (A)

Dr. Varsha Kotwal, Aged 45 years
W/o. Dr. Vineet Mahajan,

R/o. H.No.321, Opp. Petrol Pump
Udhaywala Road, Bohri Chungi,

Talab Tillo, Jammu. ... Applicant

(Advocate: Mr. Ankesh Chandel)

Versus

1. Union Territory of Jammu & Kashmir through
its Principal Secretary,
Health & Medical Education Deptt
Civil Secretariat, Jammu-180 001;

2. Principal,
Government Medical College,
Doda.

................... Respondents

(Advocate: Mr. Amit Gupta ; Addl. Advocate General)
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ORDERIORAL]

Delivered by Hon’ble Mr. Anand Mathur, Member (A): -

When the matter is taken up, learned counsel for the applicant submits

that T.A. has become infructuous.

2. Mr. Amit Gupta, Learned Additional Advocate General appearing for
the respondents present.

3. In view of the submission made by learned counsel for the applicant,
T.A. is accordingly dismissed as infructuous. There shall be no order as to

cost.

(ANAND MATHUR) (RAKESH SAGAR JAIN)
MEMBER (A) MEMBER (J)

16.12.2020

asvs



